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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH
AT HYDERABAD

ORIGINAL APPLICATION NU.liéFD of 1997,
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DATE OF ORDER : 09-N4-1997,

kS W AT L S M TEP TP NS opm W

getuween :-

T.Satyanarayana Murthy

e+ Applicant
And

1. The Director Qeneral,

Indian Council of Agricultural Research,
Krishi Bhavan, New Delhi - 110 001,

2. The Oirector,

Central Research Institute for Oryland
Agriculture, Santhashnagar, Hyder abad-59,

J. The Sr.Administrative Orficer,
Central Research Istitute for Oryland
Agriculture, Santhoshnagar, Hyd=59.

. ++ Respondents

Counsel for the Applicant Shri K.K.Chakravorthy

Counsel for the Respaondants Shri N.R.Devaraj, Sr.CGSC’

CORAM :

THE HON'BLE SHRI R.RANGARAJAN : MEMBER  (A)

(Order per Hon'ble Shri R.Rangarajan, Member (A) ).
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(Order per Hon'ble Shri R.Rangara jan, fembar (A) ).

Heard Shri‘éras;é FOEOShri K.K.Chakravorthy, for the
applicant and Shri N.R.Devaraj, learned standing counsal for the
respondents. This M.A. ls filed praying for .supply of the impug
memo dt.4-7-96 whereby certain adverse entries entered in the
confidential report of the applicant for the year 1955-96 uere
informed to him and for a further direction to guashthe same and
to consider his representation dt.B-8-96 of-the epplicant by
revising the confidential reports for the yeer 1995-56.

Ze It is an admitted fact that the impugned memo dt.

: : submits that he
4~-7-96 had been ssrved on the applicant but he/may be given a
copy of the same in MA 311/97. The respondents are directed to
supply a copy of the impugned memorandum to the applicant for

his record. Hence no further direction is necesgsary in this

0.A. for supply of the impugned memo.

3. The spplicant himself submitg that he has given a
represantation against the impugned order for expunging the adver
entries for the year 1895-96 by his representation dt.8-8-296.
It is also stated by him that the representation is still pandini
uithout any consideration. 1In the facts and circumstances of thg
case uhen'a representation is still pending there is no need

for quashing the adverse entries entered in the impugnsd memo.
It is for the respondents to consider the representation and ‘
dispose of the same in accordance with the law. Hence the
only direction that can be given in this C.A. to the respondants‘

i1s to disposs of the representation of the applicant dt.8-6-96
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for expwnging adverse entries irex sntered in the confidential
report expedeticusly and preferebly within 3 months from the

date of receipt of a copy of the order,

4. With the above direction, the 0.A. is disposed of.

No order as to costs,

s
(R .RANGARAJAN)
Member (A)
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Dictated imn Open Court.
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Copy to:
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The leachﬁr ueneral; Indzan Council of Egrlcultural Raaaarch,

Krishi Bhavan, New Delhi.

i Tha Dirsctor, Central Research Inatztuta ﬁor Dryland Agrzculture,

-Santhashnagar, Hyderabad.

¥ The Senior Administrati.e OPPicer, Central Rasearch Imstitute
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for Oryland Agriculture, Santhoshnagar, Hyderabad.' .
copy -to mMr.K.K.Chakravarthy, Advocate, CAT,dyderabadd ‘
One copy to Ar.iWJdR.Deraj, 5T.CGSC,CAT Hyderabad.

Cne copy to DJR(R), C&T,Hyderabad."

Ono dupiicate capy?
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